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GOVERNMENT OF KERALA
Abstract
Constitution of State Leve. MOmtormg Committee & District Level
Monitoring Committee as pe! the Hon'ble National Green Tribunal order i -

OA 180/2021 - Committee coistituted - orders issued.
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Read: 1 Hon'ble National Gl‘een Trrbunal order in OA No. 180/2021
dated 07.01.2022. - _ , |

ORDER SLtien

_As per the Hon'ble NGT order read above Mrmstry of Envrronment |
Forest & Climate Change ( MOEF&CC) has Constltuted a Central Momtormg
- Committee (CMC) to revrew -the 1mp1ementatlon of BloMedtcal ‘Waste
’\/Ianaaement Rules 2016 headed by‘.ithe Joint Secretary, Mmrstry of: Health & [' :
Famrly Welfare w1th rEpresentatlv : of_fother departments ‘States. and other

experts. The Comm;ttee meets on y‘on;'“ m a year. Hon ble NGT has- drrected :
the above CMC to. meet urgently‘ wlthm ;.;Weeks to consrder the above state_’ =
- - of affairs and prepare an effective monr ing strategy to ensure that there ae
adequate number  of | facrhtles w1th ‘approprrate mfraszructure and their o

- functioning is Teviewed”

'yel they may aiso momtor e

Sl comphance For prop ) :
i ,foHowing*COr'nmitteeSt:a/ State-an Dibtl‘lC{ levels who rnay work m tandem
wrth Commrttee already constrtuted ,1f any I R R R

e State Level Monrtormg Commrttee
- L.Secretary, Health - Charrman : e
~'2.Nominee of Secretary, Urban Development /Local Bodres Member.
3.Nominee of State Disaster Management Authority - Member. :
4.Member Secretary , Kerala State Pollution Control Board Member
5.Director, Environment - Member, .
The Member Secretary , Kerala State Pollution Control Board wrll act
.as nodal agency for coordlnatlon & compliance.

' II District Level Monrtormg Cummrttee
1.District Magistrate - Chalrman '
2.CMO - Member S
3.Regional Officer, Kerala State Polluuon Control Board -Member ek
4Nom1nee of SSP/DCP Member ' : i

rict-and. State level If any -




<

sincipal, Governmait Medical College or other reputed Medical
5.Princiy [

College in the area. l
The Regional Offictt Kerala State Pollution Control Board will act %
as nodal agency for: oaordination & compliance,

an’es, Govemmcnt are pleased to constitute the

2.1n the above circuinst
at” level & District level with’ lmmedlate effect.

following committees at St

LState Level Monitoring Committee':

1.Secretary, Health - Chairman. *
2.Executive Director, Shuchitwa Mission- Member

3.Hazard Analyst , E. nwronment - Member
4.Member Secretary , Kerala State Pollutxon Control Board- Member

5.Director;. Enwronment sdViember, sy it mnes _
The Member Secretary , Kerala Stdte Pollutlon Control Board w111 act !
'as nodal aoency f01 coordlnatlon’& Comphance : i

The Commlttees shall: meet within two W R k
thereafter the State Committee shall once ina month and’ the Dlg[rlct

‘Committee once in‘a fortmght mmally till the snuatlon 1mproves and at
longer 1ntewa1 theleafter as may be found necessary e N,

- 'The CMC shall holcl a meetmg through v1deo conferencmg with: the
,..’f,,.,;;State 1evel Momtormg Committees w1th1n one. month o conSIder the
actlon plans to brldge the gaps in monnormg and comphance i s

1\‘

s y'.,.y_, :

"‘k;_‘For effectlve momtonng,_the Commlttees shall consxder avalhng
e serv1ces of;vrenred Prmmpals/Heads of the Departments/other exPefts




lic ‘
from Government M“ lal Co]leges or other institutions so as to ensure
that a pancl is avai € to assist in effective monitoring including "

undertaking period' @ al - visit 1o the - CBWTFs,  coordinating
awareness/training ' OBlammes.  and holding  joint meetmgs at
State/District Levels & F'eview the compliance status. - L L e

* The Committees shali 2Nsure remedial and coercive measures if there
are violations such a* mmber of vehicles employed being- madequate G |
or waste found scatter=% or thrown in open or def1c1enc1es in collectmn 2 '
transportation, handling and disposal, .

* The Comumittee shall place theu‘ respectlve proceedmgs on then"f',‘
. respective websﬂes - : - AP 0 Sl S

+ State Level Commlttee shall Compﬂe" the reports from the Dlstnct Level
Committees and subrmt the same to the Central’ Momtormg Cornrmttee
within the tJme frame o

To-

The Execuuve Dlre
: The Hazard Analysf

- All District Offlcers ofiKeral St
-All nominees of District Poli
Senior Supermtendents of Police
All Government Med1cal College Pn pals. .

Forwarded / By Order
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Copyto e il e iR
~“ PAto Principal Secretary, Health & Farm]y Welfare (M) Department:
- PAto Additional Chief Secretary, Env1ronment Department

The O[ﬁce of Advocate General
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